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CORRECTION OF ANSWER TO U.S. 
0. NO. 657 DATED 5-4-1967. U.S. 
Q. NO. 1642 DATED 7-6-1967 AND 
U.s. Q. NO. 6056 DATED 5-4-1967. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI K. S. RAMASWAMY) : I 
regret to say that in the replies given 
to Unstarred Questions No. 597, No. 
1642 and No. 6056 in the Lok Sabha 
on 5th April, 7th June and 19th July, 
1967, respectively, the information 
given in regard to the rate of income-
tax On the sumptuary allowance ad-
missible to Ministers did not explain the 
full legal provisions. The cOrrect posi-
tion in this regard is that out of the 
sumptuary allowance drawn by Minis-
ters, a sum equal to 1I5th of their 
salary (exclusive of any allowance, bene-
fit or other perquisite) or Rs. 5,000 
per annum, whichever is less, is exempt 
from tax and the balance left with the 
~rs is liable to income-tax. 

"Not recorded. 

12.03 lb.s. 

RE. MOTION FOR ADJOURNMENT 
(Query) 

MR. SPEAKER: Now we go to tl)e 
next item. Papers to be laid on the 
Table. 
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MR. SPEAKER: Order, order. No-

thing will be taken down. 

12.04 HOURS 

PAPERS LAID ON THE TABLE 

ANNuAL REpORTS OP lNsTlTUTIlS 01' 
TEcHNOLOGY 

THE MlNlSTER OF EDUCATION 
(DR. TRIGUNA SEN) : I beg to lay 
on the Table--

(1) A copy of the Annual Report 
of the Indian Institute of Tech-
nology, Bombay, for the year 
1966-67. [Placed in LIbrary. 
see No. LT-1872/67] 

(2) A copy of the Annual Report 
of the Indian Institute of 
Technology, Kanpur, for the 
year 1966-67. 

(3) (i) A copy each of the An-
nual Reports of the In-
dian Institute of Techno-
logy. Delhi, for the years 
1964-65 and 1965-66. 
[Placed in Library. See 
No. LT-1873/67] 

(ii) A statement showing rea-
sons for delay in laying 
the above Reports. [Plac-
ed in Library. See No. 
LT-1874/67J 
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(4) (i) A copy of the Annual 
Report of the Indian lns-
titute of Technology, 
Kharagpur, for the year 
1964-65. 

(ii) A statement showing rea-
50DS for delay in laying 
the above Report. 
[Placed in Library, See No. LT-1875/67] 

.(5) A copy of the Annual Report 
of the Indian Institute of 
Science, Bangalore, foc the 
year 1966-67. [Placed In 
Library, See No. LT-1876/67J 

(6) A copy of the Annual Report 
of the Indian Iostitute of 
Management, Ahmedabad, for 
the year 1966-67. [PlIlced in 
Library, See No. LT-1877/67J 

NOTlP(CATlONS UNDER ALL INOlA 
SERVICES ACT 

;THE MINISTER OF STATE IN 
TIlE MINISTRY OF HOME AFFAIRS 
(sliRI VIDY A CHARAN SHUKLA) : 
I. ,beg to lay on the Table a copy each 
of the following Notifications under 
sub-section (2) of section 3 of the All 
India Services Act, 1951:-

· (1) G .S.R. 1680 published in 
Gazette of India, dated the 
11th November, 1967, making 
certain amendments to Sche-
dule ill to the Indian Police 
Service (Pay) Rules, 1954. 

· (2) G.s.R. 1681 published in 
· Gazette of India, dated tile 

11th November, 1967, making 
certain amendments to the 
Schedule to the Indian Police 
Service (Fixation of cadre 
strength) Regulations, 1955. 

· (3) G.S.R. 1683 published in 
Gazette of India, dated the 
11th November, 1967, cancel-
ling G.S.R. Nos. 1547 and 
1548, dated the 21st October, 
1967. 

( 4) G .S.R. 1723 published in 
Gazette of India, dated the 
18th November, 1967, making 
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Report 
certain amendments to the 
Indian Administrative Service 
(Fixation of cadre strength) 
Resolutions, 1955. 
[Placed in Library, See No. 
LT-1878/67] 

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

SIXTEENTH REpORT 

SHRI KHADILKAR (Khed) : I pre-
sent the Sixteenth Report of the Com-
mittee on Private Members' Bills and 
Resolutions. 

12.05 HRS. 
At this stage Shri Hukam Chand 

Kachwai set fire to a document in his 
hand; this was immediately put out by 
Shri Kanwar Lal Gupta. 

MR. SPEAKER: I think, I cannot 
stand it; it is too much. He must apo-
logize to the House. 

SHRI NATH PAl (Rajapur) : You 
should strongly reprimand him for this. 
You should have objected to that. .. 

MR. SPEAKER: I have already said 
that. 

SHRI SURENDRANATH DWI-
VEDY (Kendrapara) : We cannot tole-
rate thilI. 

MR. SPEAKER : It is a very serious 
matter. The House has to take a seri-
ous note of it. It is a very serious 
matter .... (Interruption) 

SOME HON. MEMBERS rose-
MR. SPEAKER: Order, order. Will 

all the members please sit down? I 
have said that it is a serious matter. Let 
us take a serious notice of this. I am 
really unhappy. 
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